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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application N0.986/2024

IN THE MATTER OF:

Praveen Trivedi ...Petitioner
Vs
State of Haryana ...Respondents

Action Taken Report of the joint committee in compliance of Hon’ble
National Green Tribunal order dated 15.10.2024

MOST RESPECTFULLY SHOWETH:

This Original Application was registered under Sections 14 and 15 of the National Green
Tribunal Act, 2010 (hereinafter referred to as the 'NGT Act, 2010") by exercising
suo-motu jurisdiction, in view of the law laid down by the Hon'ble Supreme Court in
Municipal Corporation of Greater Mumbai versus Ankita Sinha and Others, (2022) 13
SCC 401, based on a letter petition dated 12.12.2023 sent by Shri Praveen Trivedi, an
employee working as a Production Supervisor at G.T. Cargo Fittings, Baghela, against his
employer.

The Hon’ble Tribunal disposed of the Original Application (OA) vide order dated
15.10.2024 with the following directions:

3. In our view, the complaint can be effectively addressed at the District level at the first
instance. Accordingly, we constitute a Joint Committee comprising the District
Magistrate, Palwal, and the Haryana State Pollution Control Board (HSPCB).

4. The District Magistrate, Palwal shall act as the Nodal Authority for coordination and
compliance with this order.

5. The said Committee shall visit the site, collect relevant information, and if any
violation of environmental laws is found, take appropriate preventive, prohibitive,
punitive, and remedial action in accordance with the law within one month, and submit a
compliance report to the Registrar General of the Tribunal. If any further orders are
required, the Registrar General may place the matter before the appropriate Bench.

In compliance with the directions of the Hon'ble NGT, a letter dated 08.01.2025 (No.
HSPCC/PAL/2024/1006) was issued by the Regional Office, Palwal to the Deputy
Commissioner, Palwal, requesting to depute the concerned officer/nominee within 07
days for conducting the inspection, so that the factual and Action Taken Report could be
submitted before the Hon'ble National Green Tribunal, New Delhi within the stipulated
time (Annexure R2).

Pursuant to the above, the Deputy Commissioner, Palwal deputed the concerned area
Sub-Divisional Magistrate (SDM) as his nominee for the joint inspection vide letter dated
10.02.2025 (Annexure R3).

The said unit, i.e., G.T. Cargo Fittings, Baghela, District Palwal, State of Haryana, was
visited by the Joint Committee on 24.03.2025. The Joint Inspection Team comprised the
following officials:



1.
2.
3.

Smt. Jyoti, SDM, Palwal
Smt. Anju Rani, Scientist-B, Palwal
Shri Harshit Budhalakoti, Assistant Environmental Engineer (AEE), Palwal

The observations of the Joint Committee during the inspection conducted on 24.03.2025
are as follows:

Observations:

1.

During the inspection, it was observed that the unit, M/s G.T. Cargo Fittings India
Pvt. Ltd., Palwal, is engaged in the manufacturing of Hooks and Buckles made
from wire rods and sheet metal, and Straps made from polyester yarn.

BRIEF DESCRIPTION OF WORK FLOW for HOOKS AND BUCKLES MADE OF WIRE
ROD AND SHEET METAL -

Raw material, iron and steel is procured in the form of wire rod and sheet metal,
this is cut to sizes as required to make shapes and sizes, the cut pieces are
processed through marking, bending and welding to form components. These
components are made ready in complete shape. These components are Heat
treated and then sent for electroplating to our sister industry. After receiving the
electroplated products, they are then attached with the straps.

BRIEF DESCRIPTION OF WORK FLOW for STRAPS MADE OF POLYSTER YARN -
Raw Material, polyester yarn weaved as per shapes and sizes, this is processed
through knitting, colouring, to form products in form of lashing straps: These
straps are stitched as per the requirements, the necessary accessories like hooks
and buckles (received after electroplating from our sister industry) attached with
them and finishing shall be done. These products shall be finished as per the
required need and put for final quality inspection. Post final quality inspection
done it shall be ready to dispatch.

Presence of Personnel during Inspection:

o Shri Govind Singh (Manager, HR)
Shri Prashant Kaushik (Assistant Manager, HR)
Shri Digpal Bhandari (Manager, Production)
Shri Vijay Singh (Engineer, Production)
Other staff members

O O O O

Compliance Status:

o The unit holds a valid Consent to Operate (CTO) issued by the Board vide
No. HSPCB/Consent/313291522PALCTO18558368 dated 26.02.2022,
valid from 07.02.2022 to 31.12.2025. The industry falls under the category
"Heat treatment with any new technology like ultrasound probe, induction
hardening, ionization beam, gas carburizing, etc." and is categorized under
the GREEN category as per Board Policy (Endst. No.
HSPCB/PLG/2020/1767-93 dated 04.12.2020) (Annexure R6).

o The unit also holds Hazardous Waste Management (HWM) authorization
issued by the Board vide No. HWM/PAL/2022/21302340 dated 24.03.2022,
valid from 21.03.2022 to 31.12.2025 (Annexure R7).

o As per the unit representatives, the unit complies with the Factories Act,
1948 concerning worker safety and welfare. Boards displaying Haryana



6.

7.
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Labour Department policies and accident-free days were found installed at
the premises.
Additional Observations:

o No electroplating process was observed at the premises at the time of
inspection. The unfinished metallic products produced by the unit are then
sent to their sister concern, M/s G.T. Cargo Fittings India Pvt. Ltd. Unit II,
Plot No. 579, Sector-58, EPZ, Faridabad for finishing, including
electroplating .

o A septic tank has been installed for domestic effluents, which are disposed
of through a third-party arrangement.

o No trade effluent generation was observed during the inspection.
Pigment-based coloring is carried out using pigment coloring machines,
having zero discharge.

o Two gas-powered (PNG-based) furnaces are operational within the
premises.

o The unit uses oil and water quenching in its manufacturing process. Water
is re-circulated to cooling towers and reused. However, the recirculation
pipe system was found damaged and prone to leakage during inspection.

o Rainwater harvesting pits have been installed by the unit. During the
inspection, due to average house cleaning, plastic waste was found lying
around the pits, which if enter the pipelines connected to the pit, may lead
to choking. However, no chemical dumping into these pits was observed at
the time of inspection. The unit was directed to maintain hygiene in the unit
and to clean the rainwater harvesting pits regularly.

Communication with the Unit:

The unit’s representative, Shri. Govind Singh, was informed about the
irregularities observed during inspection. He was given an opportunity to be heard
and assured the Joint Committee that necessary corrective measures would be
taken within a stipulated time. He was directed to submit a written response
addressing the issues raised.

Action Taken Report:

1. The Joint Inspection Team did not observe any electroplating process being carried
out on the premises.

2. No hazardous chemical discharge into drains or rainwater harvesting pits was
observed.

3. A verbal warning was issued regarding the damaged recirculation pipe system, and
the unit was directed to repair it within a specified time frame.

4. The unit was advised to maintain hygiene across the premises and to clean the
rainwater harvesting pits regularly. The unit was further instructed to submit a
written compliance report, which the unit submitted on 17.04.2025. (Annexure
RS).

Dated:

Place: Palwal



Sub-divisional
magistrate (SDM)
Palwal

Scientist — B
HSPCI3, Palwal

Mf

Assistant
Environmental
Engineer (AL.E.)
HSPCB, Palwal




Item No.01 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No, 986,/2024

Praveen Trivedi Applicant(s)

Versus

State of Haryana Respondent(s)

Date of hearing: 17.10.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

ORDER

1. This Original Application has been registered under Sections 14
and 15 of National Green Tribunal Aet, 2010 (hercinafter referred to as
‘NGT Act, 2010 in exercise of suo-moto jurisdiction in view of law laid
down by Supreme Court in Municipal Corporation of Greater Mumbai
Versus Ankita Sinha and Others, (2022) 13 SCC 401 on a letter
petition dated 12.12.2023. Sent by Praveen Trivedi, an employee working

as Production Supervisor G.T. Cargo Fittings, Baghela, against his

employer.

2. Complainant has said that pollution concerns and No Objection
Ccrtiﬁcate_s generated by company are fail no approval from Statutory
bodies has been validly obtained, there is no provision for treatment of
waste water dyes and chemicals are being used and discharge without
any trealment poisenous fumes are being emitted causing air pollution

also in that is how environment has been done,
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3. In our view, complaint enn be elfectively addressed at the District
level at the first instance, and therefore, we constitute a Joint Committee
comprising District Magistrate, Palwal and Haryana State Pollution

Control Board,

4. District Magistrate, Palwal shall be Nodal Autharity far co-

ordination and compliance of this order.

.

S, Said Committee visit the site, collect relevant information and if
finds viclation of any environmental law to take appropriate, preventive,
prohibitive, punitive and remedial action in accordance with law within
one month and submit a compliance report with Registrar General of
this. If any further order is required Registrar General may place the

matter before the appropriate Bench.

6. With above direction this Original Application is disposed of.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

October 15, 2024
Original Application No.986/2024
M
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fmgf_“::%# Regional Office, Palwal Region . o 7
i — % Haryana State Pollution Control Board Nl
b II - Floor , HSVP Office Complex, |'ﬁ-|c"a'fé.w}a§=\')
'i%?,f‘:l‘ Near Gymkhana Club, Sector_—lz, Palwal L
% rggn 08 Website -~ www.hspcb.gov.in E-Mail - .
hspcbropnl@gmnil.com
No. HSPCB/PAL/2024/ 1006 Dated: 08/01/2025
To,
The Deputy Commissioner,
Palwal
Sub: Joint Committee for Orignal Application No. 986/2024 Praveen Trivedi Vs
State of Hafyana.
Kindly refer to the subject noted above, it is submitted that Hon’ble National Green
Tribunal New Delhi has passed the following orders in Orignal Application No. 986/2024
. Praveen Trivedi Vs State of Haryana that -

1. "This Original Application has been registered under Sections 14 and 15
of National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act,
2010 in exercise of suo-moto jurisdiction in view of law Jaid down by
Supreme Court in Municipal Corporation of Greater Mumbaij Versus
Ankita Sinha and Others, (2022) 13 SCC 401 on a letter petition dated
12.12.2023. Sent by Praveen Trivedi, an employee working as Production
Supervisor G.T. Cargo Fittings, Baghela, against his employer.

2. Complainant has said that pollution concerns and No Objection
Certificates generated by company are fail no approval from Statutory
bodies has been validly obtained, there is no provision for treatment of
waste water dyes and chemicals are being used and discharge without
any treatment poisonous fumes are being emitted causing air pollution

® also in that is how environment has been done.

3 In our view, complaint can be effectively addressed at the District level
at the first instance, and therefore, we constitute a Joint Committee
comprising District Magistrate, Palwal and Haryana State Pollution
Control Board.

4, District Magistrate, Palwal shall be Nodal Authority for coordination and
compliance of this order.

5 Said Committee visit the site, collect relevant information and if finds
violation of any environmental law to take appropriate, preventive,
prohibitive, punitive and remedial action in accordance with law within
one month and submit a compliance report with. Registrar General of
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this. If any further order is required Registrar Génera! may place the
matter before the appropriate Bench".

In view of above it is requested to depute the concerned officer/nominee within 07
Days for conducting the inspection so that factual and Action Taken Report may be
submitted before Hon'ble National Green Tribunal, New Delhi well within time.

DA: As above. Digitally signed by
g AKANSHA AKANSHA TANWAR
Date; 2025.01.08
TANWAR 11055240530
Regional Officer
Palwal Region

Endst. No. HSPCB/PAL/2024/ 1007 Dated: 08/01/2025
A copy of above is forwarded to the Chairman, Haryana State Pollution Control Board,
Pachkula For Kind information please. Digitally signed by
% AKANSHA nstia tanwar
{ Date: 2025.01.08
TANWAR 1731220530

Regional Officer
Palwal Region

@
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HARYANA STATE POLLUTION CONTROL BOARD

SPOT INSPECTION REPORT OF THE INDUSTRIES

eneral I ati

Name & Address of the unit

Elinaﬂ id of the urilt{foccupier
Telephone Nos,

:Fax Nos.

‘Date & Time of Inspection
;Cétegnry Unit

;Tsirpe of Un_its

:Size of unit based upon investment cost of
Plant & Machinery

Name of the representative of the unit with
Designation present at the time of the inspection

"Name of the Directors/partners/Proprietor/
Manager/ Occupigr etc.

Detail of products /by product manufactured

.Détail of Raw Material used (with quantity per annum) :

Manufacturing Process (in brief)

Detail of Machinery installed involving polluting process:

‘Date'of commissioning of unit
Status of Consent to Establish
Status of Consent to'Operate

isﬁatus of Authorization under HWM Rules

Air Pollution

'Sources of air emission from process of unit including
Fugitive emission with type of Bollers / Furnace,
ICerpacity & stack height,

[ | ]

Status of online monitoring System (Stacks/ AAQ)
If applicable !

‘Detalls about deviation in the detalls / stack of Air

Mg, ST, CARGE FITTinGS InBLA,
AT L0, 14 Bhogete. Paburad. .

e 0din 1. @ Gt com ...
BN A

o
Red / Orange / Green

17 Cat./Seriously Polluting/ otl@r

Large / Medium / Srrlrall

Sl Govind St (HR npr)
SheM ke Nayalk.. (Direday)

LHeeks | Buckte, | chrops €.
polyerkayorn, .
m%w{,marbwgsw&vxg
~neddivg, heak Freabmemt ele .

G L T 2 M0 N

2 % |
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11

12
13
14
15

16

15

;Emilss'.ion / type of fuel If any already provided to

Board - .
Detall of Stacks/ Chimney /Vents : N ,S"a C.L'. OF DG.QE.&' .
,Whether Helght olf all stacks /Chimneys as per norms .? rm ‘Dt‘.th‘.'i'ﬂ.‘id
Capacity of D.G Sets ; 670 (e FI C RC’LD in S}EU.&A)

:. " 1

Stack helght of D.G Sets above programme and : ‘Z-fmh\-ufp’ﬁdfo{-lbc, i

Whether as per norms .

Yes
Nen - OPWG‘*?OM-’- tiuﬂvg wrfe'....
NG Gmmcc.) Niegef

Status of Acoustic Enclosure on D.G Sets
Noise results of DG Sets Monitored during Inspection

Type & Quantity of Fuel used i
Separate for each source)

Status of Air Pollution Control Devices (APCD)
(a) Required or Not
{(b) Provided or Not

(c) ‘Detail of APCD provided with detail of all
, Components,

j(d!} Whether Structurally adequate or Not

(é) Whether operating APCD Satisfactorily

‘Whether provided separate flow meters in case of wet  : SRS = - ARV -+ WO v
scrubber
.Whether mamtalned Log Book for consumption of T P v e e e R A G GRS e

| / Chemicals / water for APCD.

'Detail of treatment of effluent in case of wet SCTUDDEr &
its mode of disposal. ;

Whether provided Sampling arrangements T RO . ... SO
'on all stacks /chemneys including DG sets.

General Remarks

Water Conshmpﬁoﬁ

556'urt:es of water supply

;De}taiJ of measuring devices provided if any such as flow : .. O e res s st v s opme s SRR
Meters, V- notch etc.

iwﬁether measuring devices has been sealed b

N -

‘Whether maintained the log book for supply of water  : T, . W

[From all sources & consumption for various uses

!Détail of Water Consumption per day / month

i(a.[ D;mestlc Purpose : P’S-o"g — 925 oo L {&Qﬁ C%x)
i 9o Ly rpreranmlolive

—_—

(b!) Boiler / Cooling - ;
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(C) Industrial use (Easlly Biodegradable)
|

(d) Industrial use (Not Easily Blodegradnblo)
i

(e) Other

General Remarks

W'ator Pollution

Source & processes of Water Pollution Including
raw waler treatment if any

No. of outlets for discharge of effluent

Quatity of Effluent in KLD
Lt
Status of Effluent Treatment Plant (ETPY/
Sewage Treatment Plant (STP)
(a) F-‘iequired or Not: I:
(b) .
()

Ins‘lalled or Not

Detail of STP / ETP Prowded (if required) with
Detail of all components and technelogy used

(d) J
(e) Whether cperatmg STP/ETP Satisfactorily

Whether structurally adequate or Not

| Whether provided online chemical dozing system/
pH meter
i . :
Mode of Discharge of effluent
|

jN'é.me of Water recipient body if any
ED',"ela'{l of land in case effluent is discharged for

‘Percolation / irrigation purpose with justification for
Its 100% utilization.
I

Slﬂtus of ZLD as per CF’CB directions if applicable

l |
in'lEFhPIJ PfDVidEd;row meters on outlet & inlet on
Il 4 | [
'ETF'.-" STP

Whelher provided separate electricity meter on
ETPI STP .
|

|w./gelher maintained Log Book for consumption of
Electricity / Chemicals / Quantity of effluent.

| ,l i e

]

16

Um’cm ............ ‘M ....... ' Fomls.
fov e disfesel of dewesfic

e FAusemb

DOI’T‘!ESIIC,

Trade ..
Domestic .. .S-SG'D 6"-‘*0“ L‘ ﬁ'{;’ (“ﬂﬁm)
Trade ...
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STP ETP
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s|gnature of the re esenta
Name Desugnatlon & Address

il N&M’& wa\c[’ Jok

ll

v o

i i | ] | b

Status of online mﬁniﬁﬂfing System, if applicable ; s

'GLneral Remafks : NG}TP/EWPWMCA%M
ey uaa

-Haz."irdous Wasto Management

Category of Hazardous Waste generated as per Rules : UD‘EAOILOFDG
I
TYPB & Qty. of Hﬂzﬂfdous Waste generated : (i) Incinerable...............7..

(i) Recyclable .............\.

|
? (iii) Disposable
It o - d o 1] T AT s e e e

lStock -pile Quanhty of Hazardous Waste | .
M;de of Dlsposal&treatment of Haz. Waste : Nia, “«HHAOH"QG‘ U'QN-‘-{“Y
sk Sive dvums (v oned o1l).

—

S|ze -of Hazardous waste storage site

| Display board for|Hazardous Waste at Factory Gate R . S
Provided or Not L e

Lait B3 in procem of exeulivg om
Whether agreement made with the service provider : adre_mml-mﬂhmf’; gg,;..rw Pelro
For disposal of Hazardous waste (if yes, give detail with Aaernicol
Vahdlty

Detalis of Hazardous Waste transported to service
_Prpwder

éHéza:rqous Chemicals Handling & Management and PLI Act, 1991

List & Qy. of Hazardous chemical handled & used
(iflany) with threshold quantity

;IWheiher prepared on site emergency plan and taken
!in"aurance Policy under PLI Act, 1991

Name of insurer agency with date 7 validity of policy

|l [
Whe her Hazardous chemicals handling & storage

|lemllty is adequate ;
i i _
'Remarks

=1 Jﬂ“’
veof the unit Signature of the Officer / Officers

|
of the Board who conducted the

'l lIF : -|’ K ['V’lo(

!

Ff) e
|r ‘ I ! : j Name & Designation
I

SR Ta534/%0 D Auju (e - @)

| | ' Rayswik -
, Ludbadaksh (rtee)
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GT CARGO FITTINGS INDIA PV LTD

REDEFINING THE WAY WORLD SECURES CARGO
We manulaclure and expail wide 1onge of Ralchels, Hooks, One Way Buckles, Sheel
Melal Products. Polyastor Webbings , Relchel Lashing Syshems, COI’WI‘IGG' lcl:hln
\ 2z TraclorMuck Lashing & Cargo Nels elg, ;
\ b &I'

*-\.u,,...
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CIN No.-U6301 1 7015526332 i ¥ i
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HARYANA STATE POLLUTION CONTROL

22 e

f

“w BOARD %
HEPCR 1st Floor, Phagna Tower, ward no 10, National =i
Highway No.2, Near red Rogks Cinema, Palwal.
Email:- hspcbropal@gmail.com
E-mall: hspeh@hry.nic.dn
No. 1ISPCB/Consent/ : 313291522PALCTO18558368 Dated:26/02/2022

To.

M/s :G T Cargo Fittings India Pvt Ltd
Khasra No 58 Janoli Road Bhagola Distt Palwal

Subject: Grant of consent to opéerate to-M/s G T Cargo Fittings India Pvt Ltd.

Please refer [0 your applicationno, 18558368 received on dated 2022-01-19 in
regional office Palwal. With reference.to your above application for consent to operate,M/s G T
Cargo Fittings India Pvt Ltd is here by granted consent as per following specification/Terms

and conditions,

Consent Under

-"BOTH

| Period of consent k.

'0‘?{02&[}22 31;’]2:’2025

meter)

Industry Type Heat t.reatment with any of the new technology like ultrasound probe ,
- Vi e cii Ly | induction | hardcnmg ;-ionization bcam gas carbunzmg etc.
Catezory————|"GREEN " T T TS T A

Investment(In Lakh) 620.46997

Total Land Area(Sq. 5818.0

meter)

Total Builtup: Arca(Sq 505?.0 i oE

1, Trade

Quantity of effluent .

2. Domestic

Number of outlets

1.0

Modc of discharge

1. Domestic

Septic tank /Sock pit

2. Trade

0

Domestic Effluent Parameters

1. NA

l

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack

1. Stack attached with
DG set

6 meter

Emission parameters

1. NA
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Product Detalls

. HOOKS AND/|4000
BUCKLES MADE OF
BORON AND MILD
STEEL in KG

2. FLAT PRODUCTS | 3000
MADE OF HR / CR
SHEETS in KG

3. SLINGS AND 2000 Numbcrs/ day
LASHING SYSTEMS

MADE FROM
POLYSTER BELT

4. POLYSTER|180000 Metric Tonnes/day
WEBBING in Sqr/Mtr

Capacity of boiler
1. NA l Towhr
Type of Furnace

1. Heating furnaces port |2 TPD
type gas fired ot et

2. Heating fumaces port |2 TPD
type gas fired
Type of Fuel
1.Gas __ |2800 KG/day

Raw Material Details =1 25 (4% 0 i AL & 0 A L d

- b T B Sl &

Carbon, Boron-and Mild | 5000-Kg/Day-——soie oo
Steel Wires AR eyl

Cold rolled /Hot Rolled | 2000 Kg/Day
Sheets

Polyester Filament|1000 Kg/Day
Yarns fer

Pigment Colors™ - 4Kngay 3 AR AR
Nuteral Salt .- = 1240Kg/Day =~ I~ -

Welding Wires "~ ~|80Kg/Day " = mot oo
| e SR VIIAY SEEE
B 5 CHAUDHARY e

ey s

Regional Officer, Palwal

Haryana State Pollution Control Board.
Terms and conditions

I. The applicants shall maintain good house keeping both within factery and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.
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4. Necessary foe as prescribed for obtaining rencwal consent shall be paid by the applicant
alongwith the consent application,

3. 1t due to eny technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control '
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied. '
6. The industry shall provide adequate arrangement for fighting the accidental leakagcs_,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the dircction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that'various characteristics of the effluents remain within the ’
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh

consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and.the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality ofthe effluent, mode of discharge, treatment facilities etc.

11. The officerfofficial of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.

12. Permissible limits for:any pollutants mentioned in the consent to operate order should not
exceed the cﬁnééntfaﬁoﬁ.pérmitted in the effluent by the Board.

13. The industry shall pay the balance ‘

fee, in case it is found due from the industry at any time
later on. ' =

14, If the industry fails to adhere to any df the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

1S. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will apply CTO, 90 days before expiry of this CTO. 2 Unit will maintained the daily
log-book of energy meters, stock and flow meters all sources of water supply and discharge. 3
unit will not change the product without prior permission of the Board, 4. Unit should comply
the Acts, directions, conditions, guidelines, orders and rules etc. issued by Monitoring
committee / EPCA, CAQM, HSPCB, CPCB, MoEF, Hon'ble High Court & Hon'ble Supreme
Court of India time to time, otherwise CTE/CTO so granted shall be revoked without giving
any further notice 5. A detailed water harvesting plan may be submitted by the project
proponent. 6. That in case any additional charges / fees / penalty etc, are found payable towards
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this authorization / CTO/ CTE as per audit then the same shall be paid by the unit without any
-objection immedintely as and when demanded by this office 7. If at any stage found that unit
‘was involved in any past violation regarding Environment Laws / Rules / Acts then CTE/CTO
50 granted shall be revoked automatically & legal action will be initiate against the project
proponent, 8, Unit will not use underground water without obtaining prior approval from
concerned authority, 9. That this CTE/CTO will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question. 10 Stack emission level
should be stringent than the existing standards in terms of the identified critical pollutants. 1.
Increase of green belt cover by 40% of the total land area beyond the permissible requirement
of 33%, wherever feasible. 12, Stipulation of greenbelt outside the project premises such as
avenue plantation, plantation in vacant arcas. 13. Unit will not change the quantity of domestic
effluent/Air emission, plant and machinery without prior permission of the Board. 14. Unit will
obtain all necessary clearance from all concerned departments/Authorities 15. Unit will comply
all the Act/Rules/Notification/Directions-i.e: HOWM Rules, E-waste Rules , PMW Rules,
BMW Rules, Battery Rules.and-MSW-Rules-etc. 16 Unit will dispose off their waste/spent oil
of DG sets only to authorized recyclérs.by:the HSPCB other.waste will be handed over to
CTSDFs i.e. GEPIL. 17. The industry would immediately submit the revised application to the
Board in the event of any change in the raw material in process, mode of treatment/discharge
of effluent, In case of chiange of process at any stage during the consent period, the industry
shall submit fresh consent application along with the consent to operate fee, if found due,
which may be on any account and that shall be. pald by t the. industry and the industry would
immediately submit the consent appl:catlon to the Board in the event of any change durin g the
year in the raw material, quantity, quality of the cffluent, mode of discharge, treatment
facilities etc. and unit will obtained prior CTE from expansion before any type change in
capital investment, land and building area, raw material, process, products, plant and

machinery and any type other change 18. Unit will subm:t the compliance of CTO conditions
within 90 days 0T & &e S £
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Application no. :21302340
Industry id: 21FDBB4025
Date: 24/03/2022

= Haryana State Pollution Control Board e %ﬁf i
M&gﬁ 1st Floor, Phagnn Tower, ward no 10, Natlonal Highway No.2, Near red Rocks -«‘r'--'_ ﬁ

Cincma, Palwal. Emaili- hspebropal@gmall.com A o 44+t
No. :HWM/PAL/2022/21302340 DT: 24/03/2022
To

M/s G T Cargo Fittings India Pvt Ltd
Khasra No 58 Janoli Road Bhagola Distt Palwal
Palwal

Sub: Grant of Authorization’ under Hazardous and Other Wastes(Management & Transboundry
Movement) Rules, 2016

1. Reference of application: 21302340 dated: 24/03/2022

2. Manindra Kumar Nayak of G__T Cargo Fittings India Pvt Ltd is hereby granted an authorization for
generation, storage on the premlses s:tuated at Khasra No 58 .Ianoh Road Bhagola Distt Palwal

Detalls of Authonzaimn ?. i.

S —————— e e W RS B e

S.No. Name of process. and Catcgory,of____;,...;_,'.: Authouscd.mode of dlsposal ‘or recycling |Quantity
Hazardous Waste as per the Schedules I, |or utilisation or co-processing, etc.
11 and III of these rules

1 Industrial operations using handed over to authorized recycler 0.5
mineral/synthetic oil as Jubricant in - KL/Annu
hydraulic systems-or other apphcatmns, o R m

Used/spent oil

b

. The authorization shall be valid for.a period of 21/03/2022 t031/12/2025
2. The authorization is subject to/the:following general and specific conditions :-
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[4
Application no. ;21302340
Industry id: 21FDBB4025
Date: 24/03/2022

1. The unit will provide proper snmpling areangements on thelr stacks and effluent sources as
applicable. 2, The unit will Install adequate aconstle enclosures/chambers on their DG SETS
with proper stnck helght as per preseribed norms (0 meet the prcscrihcml standards under EP
Rules, 1986, 3. 'The unit will comply all the provislons'of HOWM Rules,2016. 4. The unit will
submit the Annual Report under TOWM Rules by 30th June every year. 5. Unit will comply all
the directions mentioned in E-Waste Rules, 2011 and 2016. 6. Unit will not dump or disposed
off any hazardous waste outside the premises unscientifically and on unauthorized site and not
sale any hazardous waste to any local kabadi/person, Unit will dispose off their hazardous
waste only to authorized by SPCB/CPCB service provider / agency and will suhmit report to
this office as per HWM Rules 2016 7. Unit will gencrate / store hazardous waste inside the
premises of the unit as per mentioned in Rules of HOWM Rules, 2016, Guidelines and orders
issucd by CPCB time to time. 8. Unit will comply the conditions of Construction and
Demolition Waste Management Rules, 2016. 9. The unit will comply all the directions issued
time to time by SPCB, CPCB, EPCA, CAQM, MOLF and other State / Central Government
Agencies. 10. That in case any additional charges /'fees / penalty etc. are found payable towards
this authorization as per audit then.the.same shall be-paid by the unit without any objection
immediately as and when demanded by this office. 11. If at any stage found that unit was
involved in any past violation regarding Environment Laws / Rules / Acts then
CTO/CTE/authorizationso.granted shall-be revoked & legal action will be initiate against the
project proponent, 12, That this authorization will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question. i3. Unit will maintain of
display board installed near main gate as per specifications mentioned in Rules. 14. The unit
will obtain all necessary clearances from the concerned authorities and will adhere to all the
applicable Environmental-Laws/Acts/Notification regularly. In-case of any violation found at
any stage, this authorization under,HWM Rules will be revoked. 15. Unit will operate DG Set
as per guidelines of EPCA,{CAQM; CPCB, HSPCB; Hon’ble'NGT, Hon’ble Apex Court. 16.
Unit must gener_ate,Manifes,t,thmugh_HROCMMS_Q_nIine,,por_tnl before delivering the
Hazardous Waste to the authorized agency i.c. GEPIL, registered Oil used recyclers, any
registered aul.hori'zed'ﬁnit'fnr‘the"safejand"'scicntiﬁc‘disposal of hazardous waste and manifest
will be duly closed by the receiving agency. Unit will waste oil cloths, oily gloves, oily papers,
oily cardboard and other oily material handed over to GEPIL 17. Unit will submit the renewed
agreement made with GEPIL/Oil recycler before expiry of agreement. 18. Unit will comply the
SOPs guidelines issued by CPCB time to time in future, 19..Unit will mentioned logbook of
Hazardous Waste. 20_;Uhit;willi’mehtioned logbook-of Energy meter and flow meters along with
chemical stock for Bore-well, STP, APCM and DG set. 21.:Unit will take prior permission for

use of ground water-from HARYANA WATER RESOURCES (CONSERVATION,

REGULATION AND MANAGEMENT)AUTHORITY andmotuse underground water till

permission granted by HWRA. 22. Unit will comply PWM Rules . 23. That this CTE/CTO will
not provide any immunity from any-other Act/Rules/Regulations applicable to the project/land
in question 24. Stack emission level should be stringent than the existing standards in terms of
the identified critical pollutants. 25. Increase.of.green belt cover by 40% of the total land area
beyond the permissible requirement of 33%, wherever feasible. 26. Stipulation of greenbelt
outside the project premises such as avenue plantation, plantation in vacant areas 27. Unit will
not change the quantity of domestic effluent/Air emission, plant and machinery without prior
permission of the Board. 28. Unit will comply all the Act/Rules/Notification/Directions i.e.
HOWM Rules, E-waste Rules , PMW Rules, BMW Rules, Battery Rules and MSW Rules etc.
29. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application along with the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. and unit will
obtained prior CTE from expansion before any type change in capital investment, land and
building area, raw material, process, products, plant and machinery and any type other
change. 30. Unit will submit emission and noise level monitoring report of DG set from
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1/ Application no. :21302340

Industry id: 21 FDBB4025
Date: 24/03/2022

approved source submit in this office ns nnd when CAQM will allowed to operate the DG sets.
31. In case the analysis report of snmples of Alr/ effluent/ nolse so collected, are found

f cn_mpl_\'ing the standards preseribed by the Board or under EP Rules, 1986, the CTO granted,
\\'lll.l'{.‘ll‘lﬂill valid for the period for which it has been'granted based upon the category of the

' project or as was demanded by the unit whichever s less but in case of failure of sample (s), the
CTO so granted will be revoked/ cancelled after following the due procedure, beside taking
legal action agninst the unit and forfeiture of performance security deposited by the unit at the
time of obtaining the CTE, as per policy of the Board. 32. The unit will submit compliance
report of general and specific conditions within 30 days. VIJAY E T T v

CHAUDHARY ===
Regional Officer Palwal
For Haryana State Pollution Control Board

Conditions of Authorization:

1. The authorised person shall comply with the pruﬁisions of the Environment (Protection) Act, 1986,
and the rules made there under,”

@ o 2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what-is-permitted through this authorization. -

4.  Any unauthorised change i_s-;_"-pé;-s_o;nnele.;-'qqu,i,p.ment;p}"' working conditions as mentioned in the
application by the person authorised shall ‘constitute 4 breach of this authorization.

5. The person aullfqi'is‘id"gh‘“a‘ll?iﬁi‘fﬂé’iﬁé’ﬁt'”ﬁ‘ﬁfe?gé”ﬁEj.?fRe“é“pféh'ﬁb"PFé'Eédure' (ERP) for which this
authorization is-being-granted-considering-all-site-specific-possible-scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

6.  The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazatdous 'Waste.and Penalty", .-~ * =

7.  An application for the renewal of an authu'ﬂzatiéﬁ silall-b'e fna‘de as laid down under these Rules.

8.  Any other conditions for compliance-as-per-the:guidelines issued-by the Ministry of Environment,
Forest and Climate Changes or Central Pollution Control.Board from time to time.

9. Annual return shall be ﬁled’by__]_une 30 th for thg-periud._.cnsuring 31 st March of the year.

s 10 It is the duty of the authorised person;totake prior permission of the State Pollution Control Board to
- close down the facility. -

. 11 The imported hazardous and other wastes shall be fully insured for transit as well for any accidental
occurrence and its clean-up operation.

12 The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

13 The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-

processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as per '
specific condition of authorisation.

14 The importer or exporter shall bear the cost of import and mitigation of damages if any.

Regional Officer Palwal
For Haryana State Pollution Control Board




29 "

Application no. :2 1302340
Industry id: 21FDBBA 025
Date: 24/03/2022
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s GT CARGO FITTINGS INDIA PRIVATE LIMITED

d = CIN: U63013DL2000PTC107445
Global Cargo Security Reg. Off. Add:91 Springboard, BI/H3,Mathura Road, Block B,
is our Responsibility Mohan Cooperative Industrial Estate, New Delhi-1 10044

Ph. No.: 0129-4025125 Email Id: info@gtcfi.com,
Website: www.gtcfi.com

Date:

To,

Ms. Akansha Tanwar,

Regional Officer — Palwal Region,
Haryana State Pollution Control Board,
Palwal, Haryana.

Subject: Reply to the objections raised by the join inspection team during their visit on 24.03.2025

Respected Sir/Madam,
This is with reference to the above mentioned subject. In this regard please find below the point wise
reply: )

(1) Our unit i.e. G T Cargo Fittings India Pvt. Ltd, Palwal is involved in the manufacturing of Hooks
and Buckles made of wire rod and sheet metal and Straps made of polyester yarn. We have a
valid CTO from the board vide No. HSPCB/Consent/ 313291522PALCTO18558368. dated
26/02/2022 with a consent period from 07/02/2022 to 31/12/2025. This consent is under the
industry type “Heat treatment with any of the new technology like ultrasound probe . induction

hardening , ionization beam, gas carburizing etc.” and under GREEN category. Copy attached
with this letter.

(2) BRIEF DESCRIPTION OF WORK FLOW for HOOKS AND BUCKLES MADE OF WIRE ROD AND SHEET
METAL -
Raw material, iron and steel is procured in form of wire rod and sheet metal, this is cut to sizes as
required to make shapes and sizes, the cut pieces is processed through marking, bending and
welding to form components. These components are made ready in complete shape. These
components are Heat treated and then sent for electroplating to our sister industry located At Plot
No. 579. Sectlor-58. electroplating Zone Ballabhgarh Faridabad. After receiving the
electroplated products, they are then attached with the webbing straps.

(3) BRIEF DESCRIPTION OF WORK FLOW for WEBBING STRAPS MADE OF POLYSTER YARN -
Raw Material, polyester yarn weaved as per shapes and sizes, this is processed through weaving
knitting, Zero discharge padding machine (ZDPM) colouring, to form products in form of lashing
straps: These straps are stitched as per the requirements, the necessary accessories like hooks and
buckles (received after electroplating from our sister industry) attached with them and finishing
shall be done. These products shall be finished as per the required need and put for final quality
inspection. Post final quality inspection done it shall be ready to dispatche

GT Cargo Fittingg 1A PyiAid.
Khasra iNo.58,Village-Bhagola
Palwal (HR)-121102

Corp. Off.: Khasra No. 58, Village Bhagola, Palwal, Haryana- 121102




(4)

(5)

(6)

(7)

(8)

(9
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For Gk Gkar:

31

All of our relevant
Lid Unit 11 Plot ES;“‘;‘_‘;;SSYE sent to our sister industry i.e. M/s G ' Cargo Fittings [ndia Pvt.
. . Scetor-58, 1P, Faridabad for finishing including electroplating. CTO

of our sister industry is atta
ached with the ‘ .
our Palwal unit, letter. No electroplating or any such process Is !

Our domesti ; —
estic effluent is stored in the Septic tank and hence we do not require any STP. The tank

is cleaned frequently and the effluent is sent for disposal via third party arrangement. (Bills
attached)

No hazardous chemicals/dyes are used in our unit. We use pigment colours in pigment machines
with zero discharge and wastage where the pigment colour gets reused in the machine itself.
Therefore, we do not require any ETP and we do not dispose off any chemical waste in the apen.

il and water quenching processes are done in our unit. The water used in these processes is re
circulated to the cooling towers and reused in the process. However during the inspection, our
recirculation pipe system was found damaged and was prone to leakage of water used in
quenching. It is submitted that, we have repaired our recirculation pipe system ensuring zero
leakage. Photographs are attached with this letter.

During inspection the team pointed out that cleaning and maintenance of the Rain water
harvesting pits should be done regularly. It is herby submitted that, we do not dump any
domestic/chemical discharge into these tanks and our trade effluentis nil. Itis also submitted that,
we have cleaned and repaired our rain water pits recently. Photographs are attached with this
letter.

We abide by the Factories Act 1948 Act regarding Worker safety & Welfare and ensure that our
work place is safe for the employees. We also have a valid HWM authorization from the board
vide No. HWM,/PAL/2022/21302340, dated 24/03/2022 with a consent period from 21/03/2022
to 31/12/2025. Copy attached with this letter.

We assure you that we are complying with all the rules and directive/orders issued by the Board without
any negligence and will continue to do so. All the necessary documents are submitted along with this

{dipasdia vt Lid,

. Gargo Fitlings g Pul. Ltd.
{‘hasra No.58, Village-Bhagola
etor] Auth. Sl’nn’jfgWPﬂMaI (HR)-‘I?HD.?
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s== HARYANA STATE POLLUTION CONTROL s % /
- BOARD B, ,,_;,f&,.:___frﬁl
NEPER 1st Floor, Phagna Tower, ward no 10, National | eeeesi s

Highway No.2, Near red Rocks Cinema, Palwal.
Email;- hspcbropal@gmail.com
E-mall: hspeh@hry.nic.In

No. HSPCB/Consent/ ; 313291 S522PALCTO18558368 Dated:26/02/2022

To. g
M/s :G T Cargo Fittings India Pyt Ltd
Khasra No 58 Janoli Road Bhagola Distt Palwal

Subject: Grant of consent to operate to-M/s G-T Cargo Fittings India Pvt Ltd.

Please refer 1o your application.no, 18558368 received on dated 2022-01-19 in
regional office Palwal, With reference to your above application for consent to operate M/s G T
Cargo Fittings India Pvt Ltd is here by granted consent as per following specification/Terms
and conditions.

Consent Under - “BOTH Eierss — =
.| Period of consent L107/02/2022°- 31/1272025 “T" f4 "1~
Industry Type __ ' I-_Ieattreatmenny:th_a'ftyof _tﬁg_'_né;w_.tgg_h_n_q]_quﬁlike ultrasound probe ,
e induction hardening’, ionization beam, gas carburizing etc.
Category " ['GREEN  —— —— ] N
Investment(In Lakh) 620.46997
Total Land Area(Sq.| 5818.0
meter) N S
Total Builtup Area(Sq.| 5057.0 . . .=~ ' -
meter) \ : o el (A ' '
Quantity ofeffluent ~ .. ... | _____ -
1. Trade 0K ey~ [0 P B
2. Domestic |-6.0KLDay || -
Number of outlets L ' Ll ST
Modec of discharge
1. Domestic Septic tank /Sock pit
2. Trade 0
Domestic Effluent Parameters
1. NA l
Trade Effluent Parameters
1.NA
Number of stacks 1
Heipht of stack
1. Stack attached with|6 meter
set
Emission parameters
1. NA
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Producet Deinlls

1. HOOKS AND|4000
BUCKLES MADE OF
BORON AND MILD
STEEL in KG

2, FLAT PRODUCTS|3000

MADE OF HR / CR
SHEETS in KG

3. SLINGS AND|2000 Numbers/ day
LASHING SYSTEMS
MADE FROM
POLYSTER BELT

4. POLYSTE R|180000 Metric Tonnes/day
WEBBING in Sqr/Mtr

Capacity of boiler
1. NA 1 Ton/hr
Type of Furnace
1. Heating furnaces port|2 TPD
type gas fired <o | i st ooty
2. Heating furmaces port|2 TPD
type gas fired
Type of Fuel
.Gas __ |2800 KGrday
Raw Material Details :,,* Y 0 kN f":*.-. _'q‘*‘-r 4 }"--}1 { -
Carbon, Boron-and-Mild [-5000 Kg/Day - e
Steel Wires i -
Cold rolled /Hot Rolled|2000 Kg/Day -
Sheets
Polyester Filament|1000 Kg/Day
Yarns | B i B
Pigment Colors ] 4.Kg)]j'ay e e R R ey
Nuteral Salt . 240KgDay | i |
Welding Wires "~ — |80 KgDay —— o e
TGRS G| [ s VUAY S
Te. b L7 CHAUDHARY ===

e Regional Oj_li'?c;;, Palwal
Haryana State Pollution Control Board,
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2, The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.
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4. Necessary fee ns prescribed for obtaining rencwal consent shall be paid by the applicant
nlongwith the consent npplication,
3. If due to eny technological improvement or otherwiso this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
cquipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied. ‘

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution. '

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the dircction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA- Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall bé paid by, the indistry and the'industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned-in the consent to operate order should not
exceed the concentration permitted in the ¢ffluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time

later on. e 1 b

14, If the industry fails to adhere to any',o"lf the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will apply CTO, 90 days before expiry of this CTO. 2 Unit will maintained the daily
log-book of energy meters, stock and flow meters all sources of water supply and discharge. 3
unit will not change the product without prior permission of the Board. 4. Unit should comply
the Acts, directions, conditions, guidelines, orders and rules etc. issued by Monitoring
Cf-ll_nunittec! EPCA, CAQM, HSPCB, CPCB, MoEF, Hon'ble High Court & Hon'ble Supreme
Court of India time to time, otherwise CTE/CTO so granted shall be revoked without giving
any further notice 5, A detailed water harvesting plan may be submitted by the project
proponent. 6. That in case any additional charges / fees / penalty etc. are found payable towards
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this authorization

g / CTO/ CTE as per audit then the same shall be paid by the unit without any
objection immedi

: : atoly as and when demanded by this office 7. If at any stage found that unit
Was lﬂVDIVBQ In any past violation regarding Environment Laws / Rules / Acts then CTE/CTO
so granted shall be revoked automatically & logal action will be initiate against the project
proponent. 8. Unit will not use underground water without obtaining prior approval from
concerned authority. 9. That this CTE/CTO will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question. 10 Stack emission level
should be stringent than the existing standards in terms of the identified critical pollutants. 11.
Increase of green belt cover by 40% of the total land area beyond the permissible requirement
of 33%, wherever feasible. 12. Stipulation of greenbelt outside the project premises such as
avenue plantation, plantation in vacant arcas. 13. Unit will not change the quantity of domestic
effluent/Air emission, plant and machinery without prior permission of the Board. 14. Unit will
obtain all necessary clearance from all concerned departments/Authorities 15. Unit will comply
all the Act/Rules/Notification/Directions‘i:e: HOWM Rules, E-waste Rules , PMW Rules,
BMW Rules, Battery Rules.and MSW-Rules etc. 16 Unit will dispose off their waste/spent oil
of DG sets only to authorized recyclers by.the HSPCB other waste will be handed over to
CTSDFs i.e. GEPIL. 17. The industry would immediately submit the revised application to the
Board in the event of any change in the raw material in process, mode of treatment/discharge
of efftuent; In case of change of process at any stage during the consent period, the industry
shall submif fresh consent application along with the consent to operate fee, if found due,
which may be on any account.and that shall bé'paid by the industry and the industry would
immediately submit _tliv;_];:qn'_f»gnt_, appllcatmn_tothe BoarduT the event of any change during the
year in the raw material, quantity, quality of the cffluent, mode of discharge, treatment
facilities etc. and unit will obtained prior CTE from expansion before any type change in
capital investment, land and building area, raw material, process, products, plant and
machinery and any type other change. 18, Unit will submit the compliance of CTO conditions

within 90 days.. .7 1 P o
e R el et ¥ A Regional Officer, Palwal
A s l’ T/ /77" Haryana State Pollution Control Board.
; |
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Application no. :21302340
Industry id: 21FDBB4025
Date: 24/03/2022

—

== Haryana State Pollution Control Board 4%,‘@,_
th@i‘, @ 1st Floor, Phagna Tower, ward no 10, Natlonal [ighway No.2, Near red Rocks

Cincma, Palwal, Emall:- hspehropal@gmall.com i 04 mmecs o
No. :HWM/PAL/2022/21302340 DT: 24/03/2022
To

M/s G T Cargo Fittings India Pvt Ltd

Khasra No 58 Janoli Road Bhagola Distt Palwal
Palwal

Sub: Grant of Authorization: under anardous and Other Wastes(Management & Transboundry
Movement) Rules, 20167

I. Reference of application:21302340 dated: 24/03/2022

2. Manindra Kumar Nayak of G T Cargo Fittings India Pvt Ltd is hereby granted an authorization for
generation, storage on the premmea b:lualLd al Khasra No 58 Janoll Road Bhagola Distt Palwal

Detalls cf Authonzatmn

iy A ol s el s gl e e A b s

S.No. Name of process and Category.of .~ |Authorised mode of dlspnsal or recycling|Quantity
Hazardous Waste as per the Schedules 1, |or utilisation or co-processing, etc.
11 and III of these rules

1 Industrial operations using handed over to authorized recycler 0.5
mineral/synthetic oil as lubricant in e KL/Annu
hydraulic systems or Dther appl:catmns e i S m
Used/spent oil : i 4 :

I.  The authorization shall be: vahd for\a pcnod‘of 2 1/03/2022 to; 31/12/2025
2. The authorization is subject to the folIowmg general and specific conditions :-
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Application no. :21302340
Industry id: 21 FDBB4025
Date: 24/03/2022

1. 'The unit wlrll. provide proper snmpling areangements on thelr gtacks and effluent sources as
applicable. 2. The unit will install adequnte ncoustle enclosures/chambers on their DG SETS
with proper stnck helght as per preseribed norms to meet the preseribed standards under EP
Rules,1986. 3. The unit will comply all the provisions’of HOWM Rules,2016. 4, The unit will
submit the Annunl Report under HOWM Rules by 30th June every year. 5. Unit will comply all
the dircetions mentioned in E-Waste Rules, 2011 and 2016. 6. Unit will not dump or disposed
off any hazardous waste outside the premises unscientifically and on unauthorized site and not
snle any hazardous waste to any local kabadi/person. Unit will dispose off their hazardous
waste anly to authorized by SPCB/CPCB service provider / agency and will submit report to
this u_ﬂ‘lce as per HWM Rules 2016 7. Unlit will generate / store hazardous waste inside the
premises of the unit as per mentioned in Rules of HOWM Rules, 2016, Guidelines and orders
issued .h':\’ CPCB time to time. 8. Unit will comply the conditions of Construction and
Demolition Waste Management Rules, 2016. 9, The unit will comply all the directions issued
time tq time by SPCB, CPCB, EPCA, CAQM, MOEF and other State / Central Government
Agencies. 10, That in case any additional charges / fées / penalty etc. are found payable towards
this authorization as per audit then the same shall be:paid by the unit without any objection
immediately as and when demanded by this office. 11. If at any stage found that unit was
involved in any past violation regarding Environment Laws / Rules / Acts then
CTO/CTE/authorizationso granted shall-be revoked & legal action will be initiate against the
project proponent. 12, That this authorization will not provide any immunity from any other
Act/Rules/Regulations applicable to the project/land in question. 13. Unit will maintain of
display board installed near main gatc as per specifications mentioned in Rules. 14. The unit
will obtain all nccessary clearances from the concerned authorities and will adhere to all the
applicable Environmental Laws/Acts/Notification regularly. In case of any violation found at
any stage, this authorization under, HWWM Rules will-be revoked. 15. Unit will operate DG Set
as per guidelines of EPCA,ICAQM; CPCB, HSPCB, Hon’ble NGT, Hon’ble Apex Court. 16.
Unit must gcncr_ate_M_anifest__th,r_o,ugh_HROCMMS_online_portal before delivering the
Hazardous Waste to the authorized agency i.e. GEPIL, registered Oil used recyclers, any
registered authurized"ﬂnit‘for‘lhe‘sa!’ejand's"cie‘ntiﬁc'disposal'nf'hazardou's'waste and manifest
will be duly closed by the receiving agency. Unit will waste oil cloths, oily gloves, oily papers,
oily cardboard znd other oily material handed over to GEPIL 17. Unit will submit the renewed
agreement made with GEPIL/Oil recycler before expiry of agreement. 18. Unit will comply the
SOPs guidelines issued by CPCB time to time in future. 19.:Unit will mentioned logbook of
Hazardous Waste, 207 Unit will'mentioned logbook-of Energy meter-and flow meters along with
chemical stock for Bore-well, STP, APCM and DG set. 21. Unit will take prior permission for
use of ground water-from HARYANA WATER RESOURCES (CONSERVATION,
REGULATION AND MANAGEMENT) AUTHORITY andmot'use underground water till
permission granted by HWRA. 22. Unit will comply PWM Rules . 23. That this CTE/CTO will
not provide any immunity from any other Act/Rules/Regulations applicable to the project/land
in question 24. Stack emission'level should he stringent than the existing standards in terms of
the identified critical pollutants. 25, Increase of.green belt cover by 40% of the total land area
beyond the permissible requirement of 33%, wherever feasible. 26. Stipulation of greenbelt
outside the project premises such as avenue plantation, plantation in vacant areas 27. Unit will
not change the quantity of domestic effluent/Air emission, plant and machinery without prior
permission of the Board. 28, Unit will comply all the Act/Rules/Notification/Directions i.e.
HOWM Rules, E-waste Rules , PMW Rules, BMW Rules, Battery Rules and MSW Rules etc.
29, The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application along with the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. and unit will
obtained prior CTE from expansion before any type change in capital investment, land and
building area, raw material, process, products, plant and machinery and any type other
change. 30. Unit will submit emission and noise level monitoring report of DG set from
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Application no. :21302340
Industry id: 21FDBB4025
Date: 24/03/2022

approved source submit in this office ns and when CAQM will allowed to operate the DG sets.
31. In ense the analysis report of snmples of Alr/ effluent/ nolse so collected, are found
complying the standards presevibed by the Board or under EP Rules, 1986, the CTO granted,
will remain valid for the period for which it has been’granted based upon the category of the
project or as was demanded by the unit whichever Is less but in case of fallure of sample (s), the
C10 so granted will be revoked/ eancelled after following the due procedure, beside ta}‘ung
legal action against the unit and forfeiture of performance security deposited by the unit at the
time of obtaining the CTE, as per policy of the Board. 32. The unit will submit compliance
report of general and specific conditions within 30 days. VIJAY FRTEEEE s
Regional Officer Palwal

For Haryana State Pollution Control Board

Conditions of Authorization:

10

11

12
13

14

The authorised person shall cofnplyl with ll'1e'pr'ovisions of the Environment (Protection) Act, 1986,
and the rules made there under. =53

The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

The person authorised shall not rent, lend, sell; transfer or otherwise transport the hazardous and
other wastes except whatis-permitted through this authorization. :

Any unauthorised change isipersonneliequipment or working conditions as mentioned in the
application by the person authorised shall ‘constitute a breach of this authorization.

The person autﬁﬂi’ié‘.é'{'i"SHﬁll:"iﬁ‘l'p'l’e‘iﬁeﬁt"Efﬁe’fg‘éﬁE'}""Ke"s'p'ﬁns'é'Pl’é:ﬁ:édﬁfﬁ?’ (ERP) for Whif:h this
authorization is-being-granted-considering-all-site-specific-possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous"Waste and Penalty". . ... § Bilns ]

An application for the renewal of an authdﬁzal’i&'_in.shali'ije madé as laid down under these Rules.

Any other conditions for.compliance-as-per:thié-,guidelincs-issuedhby the Ministry of Environment,
Forest and Climate Chang_é&".'-(')i"Central'iPolli.ljtiﬁh"Céﬁtrol.'Bda'.rd from time to time.
Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

It is the duty of the authorised pefson to take prior permission of the State Pollution Control Board to
close down the facility. ¥ gy

The imported hazardous and other wastes shall be fully insured for transit as well for any accidental
occurrence and its clean-up operation,

The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-

processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as per
specific condition of authorisation,

The importer or exporter shall bear the cost of import and mitigation of damages if any,

Regional Officer Palwal
For Haryana State Pollution Control Board
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Application no. : 21302340
Industry id: 21FDBB4025
Date: 24/03/2022
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= HA NA STA'l Li;l()?\l]tll)Ul ION CONTROL ‘%‘?&5—‘3’
P 1 ionni OFf] s
M@P@chmnul Office ,Ballabhgarh Sce.16-A, Opp. Hewo rmmmmsiomemnes
Apartment, Faridabad Ph 0129-2225314 Email:-
hspcebrobr@gmail.com
E-mail: hspeb@hry.nic.in

No. 11ISPCB/Consent/ : 313102625FDBBCT091624835 Dated:20/03/2025
To.

M/s :GT CARGO FITTINGS INDIA PVT LTD UNIT II
Plot No. 579, Seclor-58, EPZ, Faridabad

Subject: Grant of consent to operate to M/s GT CARGO FITTINGS INDIA PVT LTD UNIT
IL.

Please refer to your application no. 91624835 received on dated 2025-02-10 in
regional office Ballabhgarh.With reference to your above application for consent to
operate,M/s GT CARGO FITTINGS INDIA PVT LTD UNIT Il is here by granted consent as
per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 20/03/2025 - 30/09/2026

Industry Type Industry or process involving metal surface treatment or process such as
pickling/ electroplating/paint stripping/ heat treatment using cyanide bath/
phosphating or finishing and anodizing / enamellings/ galvanizing

Category RED

Investment(In Lakh) 81.287498

Total Land Area(Sq.| 225.0

meter)

Total Builtup Area(Sq.| 135.0

meter)

Quantity of effluent

1. Trade 1.5 KL/Day

2. Domestic 0.2 KL/Day

Number of outlets 2.0

Mode of discharpe

1. Domestic SEWER

2. Trade CETP

Domestic Effluent Parameters

1. NA 0

Trade Effluent Parameters

1. NA 0

Number of stacks |

Height of stack

1. NA 0 NA
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m S0 mp/m3
(2, ACID MIST 10
@)t‘luils
1. SURFAC E]|LS Metric Tonnes/day
TREATMENT
Capacity of boiler
1, NA 0 Ton/lw
Type of Furnace
1. NA 0 NA
Type of Fuel
1. Electricity 1 Kilowatt/day
Raw Material Details
HCL 100 Kg/Day
ZINC 15 Kg/Day
BRIGHTNER 10 Kg/Day
CAUSTIC 01 Kg/Day

Regional Officer, Ballabhgarh

Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply.
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc, which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the

RANAT AT I TONATY O :
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9. The indtllslry shall ensure that various characteristics of the cfflucnts remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw materiol in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fec, if found duc, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the cffluent, mode of discharge, trecatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. ;

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board. : _

17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.

18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc,, the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law,

19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product.

Specific Conditions :

1. The unit will comply with the Directions dated 27-11-2020 issued by CPCB regarding to
allow only those new industrial units in NCR-Delhi, which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleum gas, bio-gas, propane, butane etc. 2. Unit will
liable to pay environmental compensation at any stage imposed by the Board. 3. Unit will
comply with all the directions issued by HSPCB/CPCB/CAQM time to time. 4. Unit will start
its operation only after obtaining valid Consent to Operate.
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Regional Officer, Ballabhgarh
Haryana State Pollution Control Board.
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GT CARGO FITTINGS INDJA PVT LTD. ( PLATING )

Before

Before
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QT CARGO FITNHINGS
DA YT LTD

PROCESS FLOW DIAGRAM

RAW MATERIAL RECECEIVING- BHAGOLA PLANT

E——
CUTTING LENGTH-M11 - BHAGOLA PLANT }
BENDING & MARKING-M1-BHAGOLAPLANT ‘
TACKING-1ST- -BHAGOLAMPLANT ;
TACKING-2ND—-BHAGOLA PLANT 1
HEAT TREATMENT--BHAGOLA PLANT _:

LOAD & HARDNESS TEST--BHAGOLA PLANT

PLATING PROCESS-SECTOR 58 BALLABGARH

PACKING-BHAGOLA PLANT
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HAZARDOUS WASTE MANAGEMENT AGREEMENT
( FOR USED OIL)

-

This Hazardous Waste Management Agreement is executed at Faridabad on this

28/03/2025 TO 27/03/2026 by and between
MIS G T CARGO FITTINGS INDIA PVT LTD, KHASRA NO -58 , JANOLI ROAD , VILLAGE -
Ei&BAGHOLA PALWAL HARYANA, (Hereinafter referred to as ”setler of Hazardous Waste”
which expression shall unless repugnant to the context or meaning thereof shall mean and
pinclude its successors, representatives and permitted assignees etc.) of the first party.
g

. AND

_SATYAM PETRO CHEMICAL, a proprietorship firm having its place of business at Plot no.- -5,
*Sectur 4, Industrial Area, Ballabgarh, Faridabad, Haryana. (hereinafter referred to as
“purchaser of Hazardous Waste” which expression shall unless repugnant to the context or
nmeaning thereof shall mean and include its successors, representatives and permitted
assignees etc.)” of the second party

J et S & For Satyam Petro Chemical

Authorised Signatory

N
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(The above mentioned Parties o this agreement shall also be collectively referred to as
sparties” and individually as “Party™),

AND WHEREAS the Sccond Party has represented that they are the authorized, registered
and licensed under Central Pollution Control Board and Haryana State Pollution Control
Board and have a cost effective organization of [ lazardous Waste to safely dispose generated
waste oil and has requested 1o purchase the Used Lube Oil from the first party and First Party

has accepted the request of Second Party on the terms and conditions set forth in this
agreement,

AND WHEREAS it is deemed expedient to record the terms and conditions between the
parties in this Agreement,

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED,
5 DECLARED COVENANTED AND RECORDED BY AND BETWEEN THE
. PARTIES HERETO AS FOLLOWS.

1. That the First Party has agreed to engage Second Party on terms and conditions
contained hereinafter for selling used lube oil from First Party.

2. That Second Pagty will purchase the used oil from first parties as mentioned above
sites at rates mentioned in this agreement.

(5 ]

That Second Party shall use its best skills and judgments and shall perform all

services timely, diligently and to the reasonable scarification of the First Party in a
whole.

4. That the Second Party shall provide the service diligently and in conformity with the

applicable laws and regulations. Second Party shall carry out the service in under the
P supervision of employee.

: 5. That the services to be provided by the Second Party are detailed in this agreement.
' However it is expressly understood between the parties that scope of work is only
indicative of the services to be provided by Second Party and not an exhaustive list of

the services to be provided by Second Party and the First Party will be entitled o add
more service in the scope of work.

6. That Second Party undertakes to fulfill all the formalities and requirements of

Government of India, Ministry of Environment and Forest and CPCB and other
authorities.

. That the Second Party will be responsible for collection of used oil at price indicated

against each item hereunder.

idia Pyt 1t For Satyam Petro Chemical

-

Authorised Signatory
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THAT THE SCOPE OF WORK WILL BE AS UNDER:

1. That used oil will be sold 1o second party under the supervision of representative of
First Party.

2. That the representative of the First Party shall observe the loading of the vehicle when
used oil is taken from the Second Party. In Such case Second Party representative will
accompany the truck during the time it is lified from the sites.

ad

That the clearance of the paper such as gate pass will be provided by the First Party.

T'hat at the disposal site, waste will be stored as per the categorization and adequately
segregated. All precautions shall be taken to avoid spillage of any kind and leaching
.{,- 10 the soil. The Second Party shall ensure that the people handling hazardous waste
have adequate training and knowledge of type of hazardous waste being handled.

LA

The Second Party shall ensure that the vehicle for transportation of hazardous Is in
perfect condition and the driver has valid driving license and other permission and
necessary papers. I any of the transport is approved by State Pollution Control Board
is there, then vehigle will be arranged from the transporting agency only.

L

6. That the Second Party will ensure that before loading all hazardous waste containers
are labeled (as per form-10 of the rule).

7. That If any material is found to be taken out by Second Party except permitted than
First Party have the sole right to cancel the agreement with immediate etfect. The case
will be handed over to First Party’s Legal Staft for future action.

THAT THE SECOND PARTY UNDERTAKES AS UNDER:

|. That the Second Party represents that they have the specialization 1 handle

, Hazardous Waste, used oil and permission under Applicable Rule ie. Hazardous
Waste (Management and Handling) Rules 1989 Amended 2016.

2. That the Second Party will ensure that the hazardous waste will be
Loaded stored and copy of TERM card (as per Form-10 of the above mentioned

Rule) be given, In case of any doubt, concern First Party’s Officials may be asked for
the clarification.

3. That the Second Party will produce consent [rom respective State Pollution Control

Board (From =2) and the approval of the disposal site from Ministry of Environment
& Forest,

For Satyam Petro Chemical
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4. That the First Party will receive the 7 copies of manifest from the Second Party as per
from 13 of the above mentioned rule

(4 » Copy=1 (White): Copy | will be forwarded 1o SPCB/PCC by first party.
»  Copy-2 (Yellow): Copy 2 will be retained by first Party.

»  Copy-3 (Pink): Copy 3 will be returned by the First Party to sccond party.

¥

Copy-d (Orange): Copy 4 will be returned to the transporter after accepting

waste,

» Copy-5 (Green): Copy 5 will be forwarded to Pollution Control Board after
disposal.

» Copy-6 (Blue): Copy 6 will be returned to First party after safe disposal.

» Copy- 7( Grey) : copy 7 will be submitted in case of other state transaction

S That the Second Party undertakes to indemnify and keep indemnified the First Party
in case of any misuse, mishandling, pilferage or spill over of the hazardous waste by
the Second Party, its employee, agents and / or any authorized person thereof
resulting in any penalty, liability and damages under any rule, regulation. ACtS.
Notification imposed by the authority concerned.

THAT THE PAYMENTS TERMS WILL BE AS UNDER:

18 The respective rates for used oil, payable by Second Party shall be as follows:-
| S. No Description UOM Unit rates
S 1 USED MIXED OIL With drum RS.6000/- (PER DRUM) |
. (FULL UPTO TQOP) | GST EXTRA
| :

3. All laxes excise duties, sales Laxes, wherever applicable is mentioned in net prices.
b. All Payments to be made in advance through Cheque/ Pay Order Deposit.

c. The transportation and any other cost required for used oil collection will be borne
by Second Party.

d. First Party reserves its right to review the rates of the used oil items on periodic
basis at its own discretion.

For Satyam Petro Chemical
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6. ARBITRATION:

In case of any dispute or differences of opinion that may arise out of the present agreement
NMatter shall be dettled by the parties by mutual negotiations to be concluded within 45 day from
The date of intimation by of existence of dispute or differences of opinion, as the case by one pair
To the other party. The matter shall be setted through arbitrator bath the parties shall appoint
An arbitrator each, and the two arbitrators so appointed, shall appoint the third arbitrator. The
Third arbitrator shall be the presiding arbitrator of the party. The arbitrator shall be as per the
Arbitration and conciliation Act, 1996. The venue of arbitration shall be at Faridabad. The
Arbitration proceedings shall be recorded in English the arbitration award shall be final and
Binding on both the parties
7 LAWS GOVERNING THE AGREEMENT:
The present Agreement shall be subject to Indian law rules, regulations and notification
§. AMENDMENTS:
Seller may, if required at any point of time make suitable change in the present
Agreement notice to the said purchaser.

9. JURISDICTION: For all dispute arising out of this agreement the jurisdiction shall be with the
courts at Faridabad

10 If there will be more than 2 barrels then only our vehicle will come t0 pickup your oil.

INWITNESS WHEREOFF. The parties have executed this agreement on date the first and

Written: |
For Satyam Petro Chemical
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